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 “That  leave  be  granted  to  introduce  a

 Bill  further  to  amend  the  Constitution  01
 India.”

 The  motion  was  adopted

 [  Translation]

 SHRI  PRAKASH
 BRAHMBHATT:  |  introduce  the  Bill.

 KOKO

 15.43  1/2  hrs.

 CONSTITUTION  (AMENDMENT)  BILL’

 Insertion  of  new  Part  XVIA

 [English]

 SHRI  C.P.  MUDALA  GIRIYAPPA  (Chi-
 tradurga):  Sir,  |  beg  to  move  for  leave  to
 introduce  a  Bill  further  to  amend  the  Consti-
 tution  of  India.

 MR.  DEPUTY-SPEAKER:  The  ques-
 tian  is:

 “That  leave  be  granted  to  introduce  a
 Bill  further  to  amend  the  Constitution  of
 India.”

 The  motion  was  adopted

 SHRI  C.P.  MUDALA  GIRIYAPPA:  |
 introduce  the  Bill.

 15.44  hrs.

 CODE  OF  CIVIL  PROCEDURE  (AMEND-
 MENT)  BILLਂ

 (Amendment  of  Section  34)

 [English]

 SHRI  MULLAPPALLY  RAMACHAN-
 DRAN  (Cannanore):  Sir,  |  beg  to  move  for
 leave  to  introduce  a  Bill  further  to  amend  the
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 Code  of  Civil  Procedure,  1908.

 MR.  DEPUTY-SPEAKER:  The  ques-
 tion  is:

 “That  leave  be  granted  to  introduce  a
 Bill  further  to  amend  the  Code  of  Civil
 Procedure,  1908.”

 The  motion  was  adopted

 SHRI  MULLAPPALLY  RAMACHAN-
 DRAN:  |  introduce  the  Bill.

 15.44  1/2  hrs.

 [Translation]

 PROVISION  OF  EMPLOYMENT  BILL*

 SHRI  PRAKASH  KOKO
 BRAHMBHATT:  Mr.  Deputy  Speaker,  Sir,  |
 beg  to  move  for  leave  to  introduce  a  Bill  to

 provide  employment  ta  one  member of  every
 family.

 [English]

 MR.  DEPUTY-SPEAKER:  The  ques-
 tion  is:

 “That  leave  be  granted  to  introduce  a
 Bill  to  provide  employment  to  one
 member  of  every  family.”

 The  motion  was  adopted

 [  Translation]

 SHRI  PRAKASH  KOKO
 BRAHMBHATT:  |  introduce  the  Bill.

 15.45  hrs.

 CITIZENS  (PROVISION  OF  COMPUL-
 SORY  HOUSING)  BILL’

 ।  Translation]
 SHRI  PRAKASH  KOKO

 BRAHMBHATT(Baroda):  Mr.  Deputy
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